153 Raids on
two

members on the Bureau of Indian
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LT—849/90 for 1 and IT)

The Deputy Chairman in the Chair

Report (for the year ended March 31,
1989) of the Comptroller and Auditor
General of India (No. 2 of 1990)-Union
Government Scientific Departments)

THE DEPUTY MINISTER IN THE
MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI JAGDEEP DHAN-KAR):
Madam on behalf of Shri Anil Shastri, I beg
to lay on the Table , under clause (1) of
article 151 of the Constitution a copy (in
English and Hindi) of the Report of the Com-
ptroller and Auditor General of India for the
year ended March 31, 1989 [(No. 2 of
1990)—Union ~ Government  (Scientific
Departments)]. [Placed in Library. See No.
LT—815/90].

EIGHTIETH REPORT OF THE COM-
MITTEE ON SUBORDINATE
LEGISLATION

THE DEPUTY CHAIRMAN; I think, this
is your maiden performance in the House.
Welcome.

CHOWDHARY RAM SEWAR (Uttar
Pradesh); Madam, I beg to present the
Eightieth Report (in English and Hindi) of
the Committee on
Subordinate Legislation.

LEAVE OF ABSENCE

THE DEPUTY CHAIRMAN: I have to
inform Members that I have received a letter
from Shri R. K. Narayan, statins; that he is
undergoing treatment for his cardiac problem
and has been advised not to undertake any
travel. He has, therefore, requested for" grant
of Leave of Absence from all sittings of the
House during the current Session.

Is it the pleasure of the House that
permission be granted to Shri R. K. Narayan
for remaining absent from
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all the sittings of the House during. the
current Session?
(No. hon. Member dissented)

THE DEPUTY CHAIRMAN: Permission
to remain absent is granted.

RAIDS ON TWO NEWSPAPER
OFFICES IN ORISSA

SHRI KAPIL VERMA (Uttar Pra-desh):
Madam Deputy Chairman, I want to raise an
important issue. .. . (Interruptions)

Madam, in Orissa, the Government have
raided the offices of two newspapers.
(Interruptions) In  Bhubaneswar, two
newspaper offices have been raided; Sambad
and Sun Times. They have sealed three rooms
and the journalists and editors have been kept
out.

SHRI S. S. AHLUWALIA (Bihar): This is
the Government which talks of the right to
expression and the right to information. They
want to throttle the voice of newspapers.

SHRI KAPIL VERMA: The Government
should make a statement on this
(Interruptions) These are Opposition papers.
The Government have closed down the
newspapers. The Information Minister should
contact the Orissa Government and out thie
facts and ensure that these two news-papers
are not closed down. If there are any charges
against these two newspapers, they can take
away the books, but they cannot close them
down.

ATROCTTIES AGAINST SCHEDULED
CASTES AND WOMEN

w gords ey osgmefia
AT G NETT
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The Home Minister mentioned about foaw st aﬁqﬁ F o 8 ?ﬂ
T E

wgia forar ar s 6 wwdl, 1990
& faamim w4 % ofamw wfEat §

Fatehpur. He said that the Government is e W ooeIrt ¥ gy sy ol gt
making an enquiry and that the culprits will be 3fgsr STbeT 4% 15 EF.T!iaTg"f GE Fr
punished. This is what I remember. T 2 x| oYIW ¥ ﬁTU’ famere
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fF WA TowaW § uF deard AT Wi AT FrEwdinT 7
¥ or gwR o W TS Y qrw e s g 2 s faar
IqFE T WA ¥ I@ AlFET ¥ H- gfs A7 w0 ¥ om0y B f 3w
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SATHE F39 7F H¢ faw F 4 g
I WER FNA F TEE & | v
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T aﬁa‘r% 2w #Y S
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g wEmET, fad uF %
A avx gl oma, TuT Al qw A

21 ... (w=awm). ... 97 AHwE

TR ¥ A1 GCHRIT BT GATR W GA

... (eTmaw}) .
THE DEPUTY CHAIRMAN: The Minister

is

on his legs. He is listening Please take your

seat. .

. I am not allowing you. I am not

permitting you to speak.. . This will not go on
record till I permit you... Please take your seats.

The Minister is replying. You please listen
him.. .

WOUF ThlE EEIE o REETT,

d ag g WAr F T@EH wEAd
RN 2 CF [E) I o AT
ERICE IS © 1 CONE o c I o L

T gAw ? grmvmfs o, W wel-
A ﬁmq'fmﬁiﬁu’n TTH

to

THE DEPUTY CHAIRMAN: Just listen ..
Just a minute.. Please take your seats. You
brought a serious matter before the House and
before the Government. If the Minister is saying
something you listen to him. If you are not
satisfied, you have other devices also. You can
write to the Chairman that his reply is not... Just
a minute. If he is replying and you are not

satisfied with his reply or if you feel that he
not telling the truth, you can raise the issue

is
of

privilege. There are many other devices. But

you have to listen what he says just as he has

to

listen what you say. Let him say what he

wants to say.

ot wEd Frgrd meld (wew waw)

IR Sy ffwe . [ svaged

faustr & Ay (sfvdv. foewiew)
gfy, SR Frer AT )

#t s fagrde arordedy o welY SfY
| AT AR £ T3 T W g
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[+t wE=r fagrds arorgadl]
gy ¥ AW qmr o R
e ¥ Y ArEsagi oy .

(smmgw) . .. .

THE DEPUTY CHAIRMAN: I request you,
please sit down. Please take your seats... No, no,
please take your seats. Let the Minister give his
reply. Then you can have your say... Please take your
seats. I request you. The House has a right to hear
what Government has to say, just as you have a right

to put your objections or your agony.
(Interruptions)

SHRIMATI JAYANTHI NATARA-JAN (Tamil
Nadu): But why should Mr. Vajpayee have brought
Raj Ghat into it? (Interruptions)

THE DEPUTY CHAIRMAN: Please take your
seats.

SHRI P. SHIV SHANKER: Madam, I would like
to make one submission. I regret that a senior
Member like Mr. Vajpayee should make a
sweeping remark of this nature for all the Members.

SHR1 ATAL BIHARI VAJPAYEE: Not all.

SHRI P. SHIV SHANKER: It should not have
come in the form in which he has put it. Therefore
it should be expunged. That is an aspersion on all
the people.

AV T/ ®@ATT GIEET - Iyl
wEEst, . (smew) .
¥ Fg WA fr. . (smam)
# wew T3 awgd
agiaar, ¥ ddga w7 W fF qam
g1 Qur anar & 5 wdq ord &
TG qaC AIME & TF  AGFT
O (]

SHRIMATI JAYANTHI NATARAJAN: I want

W o fars oEEs - graaafy
qar, afadl & IO " W
d ¥ w2 a7 fgmmmr &t

%
o W T 92 Jadv M ¥ w9

<1 g% wwar 2 fF madr weer
2L A A aw fad Temfas
19 W NER F g gEd
SE F Fear T g (=meEw)

g ghawa fwg  sgeafn
Y T WAATE AT FE S TN
(auﬂazw)_

o woar Tamag  (f@R) o
SJEATITT FFAT ST AT IR awdT
STFT FE, 9 T FHA A @@ |
<®, =19, mparan), = fawnn TR

faw agt W q (FwaE)

ey ma sfge (ST WRW) ¢
A AT AW AN F F (samaw)

Wit T RS wIEEE o TAAS
gzedi w1 9 &w  &r faew AT
arfeg ) fome & qifas & wg awa
F i wagge & 9e § fagar are
awe Ty war & Faady swedy qomast
A e A TATw g FE W
fdy W gz ¥ AW NI Oaed
aft faar w2 {=g=aA)

SHRI YASHWANT SINHA (Bihar): Point
of order... (Interruptions) .1 have a point of
order. Madam, as you are aware, in this House
we have permitted that even without notice
any issue can be raised during, what we call,
the Zero Hour. Now we are also aware that

to know why the Prime Minister did not visit that when an issue is raised, the Government or

village yesterday. Was there anything wrong that he

could not go? And why is the

State Government not setting up Special courts for

atrocities on the
Scheduled Castes and Scheduled Tribes?

any Minister on behalf of the Government
need not reply. Whoever is present on behalf
0f the Government will convey the sentiments
of the House to the Government and
Government might or might not give a reply
immediately.
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Now we are lucky, this House is lucky and it
is fortunate that Mr- Ram. Vilas Paswan, who
is the Minister for Welfare, is here....
(Interruptions) w m Just a moment...
(Interruptions).

SHRI BHUBANESWAR  KALITA
(Assam). How can you say like that? .. .
(Interruptions),

THE DEPUTY CHAIRMAN: He is
telling me, he is addressing the Chair.
...(Interruptions),.. Just a minute...
(Interruptions).. . 1 have allowed his
point of order. Please sit down At
least, have some manners to sit down
when somebody is on a point of order.
... . (Interruptions)... 1  cannot allow
two people at the same time. You should at
least follow certain rules, norms and
traditions. He is on a point of order. Let me
deal with Mm. If you want to deal with him,
it is. okay, you deal with him. but let the
Chair take some part.

SHRI BHUBANESWAR KALITA: What
is the rule, what is the point? ...
(Interruptions).. .

THE DEPUTY CHAIRMAN: Let
him finish.

SHRI YASHWANT SINHA: Madam, a
very basic tenet of democracy, I think, is
patience, and in this House if we do not show
regard for the other point of view, then it will
become impossible to carry On the business of
the House. 1 am merely saying...
...(Interruptions)... 1 am merely saying...
(Interruptions)... Mr. Sabu does not have the
voice that Mr. Ahluwalia has, and so I suggest
that he need not get agitated. I am merely
saying that Mr. Ram Vilas Paswan is there
and that he immediately and promotly got up
to give a reply on behalf of the Government.
This is the only point I am making. Now, my
point of order is this: There have been certain
points made from one side and Mr. Ram Vilas
Paswan, on behalf of the Government, said
something. Now. are we going to convert this
into a full-fledged discussion? That is the
point I am making. If we 195 RS—6

are not doing that, then that is the end of the
matter here and now.. .. . (Interruptions)...

THE DEPUTY CHAIRMAN: Right from
the beginning I have been saying that I have a
listed business. The points which you have
raised have been heard by the Government.
The Minister replied and said whatever he
wanted to say. Still if you are not satisfied,
there are many other devices. Let us go ahead
with the business listed over here and you can
raise it in another forum. If you you can. have
a full-fledged discussion. You can ask the
Chairman and, if he gives the time, I would be
one with you to discuss in this House the
atrocities on women to help the Government
and meet the satisfaction of the Members so
that some action is taken on it. Now, Shri Shiv
Shanker.

4y
14
_;fﬂ
1978 7Y

E
i
:
g’h
1

g

3

3

o

3
EEPp

4
M;
133

ap
4

A4
3
3
34449



163 Atrocities against [RAJYA SABHA] S.T. Women
S.C. and
57 % &9 MET (_d Fﬁ'ﬂ) M1 HI™A T RIARIT L9
wgEm, oF fAqe sY geg T Fg 93W) : Wigawnm, o oF faew
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70 et ®
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A foodl agia &7 WA faest &@2-
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§ forsiwe © WL F,
AfE g wgar @ we g Ty |
TE UHT AET | (sAEAw)

Frawafa . W T AmEa
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i §4 T iz SOY HARE
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Tqmamfs  : IF GIfag ag"r

(mfma) oF fade T IgEr
qﬁrg ah-{-q-rﬁl am not objecting to it
Ay wg awr W F AT ME 7
mq‘}sﬂmq' Q¥ A THRE F AEH
w3, AuT NEIEEAE T w S
FTATHR &1 PA ARG 1 TR
srata & wN grSw W i o wie-
H  @mm, - St 3w W Eew

We will gllow it. If wpu want fo
say something, it is up to you.

1o AIUT AEHE @A (TS )
oz gus AT £ % @i aF wrdae
G ik

SHRI SYED SIBTEY RAZI (Uttar Pradesh);
We want an assurance from the Leader of the
Bouse that a statement would come from the
Government. Please give instructions, Madam.
At least this assurance Should come from the
Leader of the House that a statement will be

made by the Government.

N AN EIF @ aqT g an
FZT W7 ¢ {5 Tew mERSWE L S
ff ager ard wagiaa i 319,
oAgfag JAMT FE, gfad At
Afra* ey W T A T

*ff AMEA ol GIAATL: A 2
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5wz fandT awddy: e

SHRI S. JAIPAL REDDY (Andhra
Pradesh); I am on a point of order urgently.
Madar... the hon. Member Mr. Fotedar was
not only alluding to the specific incident, bat
was in fact indulging in sermonising and also
in sweeping allegations.

SHRI SYED SIBTEY RAZI: You
are doing the same thing.

SHRI S. JAIPAL REDDY: No, I am not.

SHRI SYED SIBTEY RAZI: Madam, he
was on a point of order. There is no point of
order.

SHRI VISHVIIT P. SINGH (Maha-
rashtra); He was not on a point of order. He
was on a point of submission, because the
sweeping statement
was made by the Minister.

THE DEPUTY CHAIRMAN: What
are you speaking on? I have not permitted
you. If you are asking for a point of order,
then wait for the Member to finish his words.

SHRI MAHENDRA PRASAD (Bihar):
Under what rule is he making his point of
order, Madam?

THE DEPUTY CHAIRMAN: Just a
minute. Let him. speak.

SHRI MAHENDRA PRASAD: But my
point is, under what rule is he speaking?

THE DEPUTY CHAIRMAN Please don't
teach the Chair rules. If you don't know the
rules, please sit down.
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SHRI MAHENDRA PARASAD: No. I
will not.

THE DEPUTY CHAIRMAN: My
personal advice to you is, please sit
down.

SHRI MAHENDRA PRASAD: Under
what rule are you allowing him?

THE DEPUTY CHAIRMAN; You cool
down and take your seat.

@ AT qT gAY WG
fet ¥ Si-FdY grsT Huw £
asAAY NEAT AW FQ 5 AL |

SHRI S. JAIPAL REDDY:: During the zero
hour attention can be drawn to a specific
incident, but that incident cannot be utilised
for indulging in sweeping formulations for
making allegations. Mr. Fotedar was exactly-
guilty of this. Therefore, this should be
expunged from the records.

SHRI M. M. JACOB (Kerala): No.
Madam, I am on a point of order. This House
has rule 238—Rules to be observed while
speaking. Mr. Fotedar has not violated any of
the rules by speaking. So, there is no
justification in contradicting Mr. Fotedar's
statement by Mr. Reddy, because there is no
rule prohibiting it.

THE DEPUTY CHAIRMAN: Let us not
discuss the rules. Let us not discuss who is
right and who is wrong. He should now
decide that if a Ghatna has taken place
anywhere.

:jfﬂ"r%mﬁw gm%%, fa;irw
W & LiEC RS s

Farr AT owm gﬁﬁmgrmﬁ"m ggr
é”ﬁQl .

Let us discuss this matter now. (In-
terruptions)

SHRI MAKHAN LAL FOTEDAR:
Madam, let me complete in one sentence.
(Interruptions)

THE DEPUTY CHAIRMAN: 1 very
humbly request all the Meinbers-Mr. Fotedar,
you also—to please un-
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derstand that the Government has heard it and
let it come forward with a statement or in any
form to the House.

SHRI MAKHAN LAL FOTEDAR: Let me
complete the sentence. Now, what we would
like to urge upon the Government is to come
out with a full statement about the atrocities
on Harijans in the Parliamentary constituency
of the Prime Minister called Fetehpur.

MR s g oW O
fadis o ggm D &, T wwIeE
FL AT ) wa IF Toeng frar aov
q1, A9 ¥\ A4 & ! FA vzfEde
F FAL TA FE AM .. {3HLAW)

i oArEH WiE WIWEIT: ATOET
wfedw & fawre g8 F9 agi 9t
oo {TEAaT)

THE DEPUTY CHAIRMAN: Now  this
matter is over. Mr. Abrar Ahmed, you had
your say. Mr. Shiv Shanker has also expressed
his opinion on it. Regarding atrocities on
women whether they belong to 'Harijan
community or any other community, the
Government will come forward to make a
statement whenever they want. If you want a
discussion we can have it after the Chairman
permits it. Now, please allow me to proceed
with the normal business... (Interruptions)
Please sit down. Please listen to the request of
the Chair. Now we are having only half-an-
hour for Special Mentions. If you interrupt like
this, I am going to cut out names from the
Special Mentions list. Later on nobody should
raise an objection. ..(Interruptions). ..

shadt g1 afgs o TR W
Fare foar 1+, (sEEER) T
ww faar? | (=Eaw)

o WHATIY WANE ew : TAq
WEMRATT FY qgF T4 B W, qGIAT
F qI A UL, TW YW ¥ FaAT AT

sNTaER 3 &l ot S w1t E fF
TAFY AT EFTL . .. (FEER) T
e aa fao T dqm @ 2 Ty
ST R (FmEEw)

of; €a gw Hizw ;. d=w, ¥
AT ATERA H 3@ wATE weT ¥
AT AfgS  wAAES AR qgd
A fawx & = oA
. (W)

FTo WATIT WEHT Q! FT TAA-
HT 4y W UTARE 37 T 4AT A 8
& 3¢ v = sEEd =@
.. (swEmR) TEAHT AR Fr @
s g gt 2 .. {smEar)

o fneR e dewW, @@ aW
sq 3T T L (HEaR)

i ghE W fag wgeeifal o
THEAT AV FILE FT WEAH &
wa ., . (smewiR) I dma e
TE .. (ermEw) AT GYER S
A B ... (zwEEw)

Iqawefa @ WITT WIHT ST,
RIS, W 43 ATH | AT AT ATAT
IJAT | FIFT A gAT, HF o
U §a ¥ I wiwn A" mg{
qET | Mg fwMEw W W aifag
.. . (=mEaw)

Mr. Abrar Ahmed, please sit down. I say,
take your seat. [ have given my ruling on this.

wiwe mat efyw : dEy, fadidz
Fam . . . (coamw)

Ioaamfd : 7w AT a0 3
nfan &1 & W
When I am talking, you are continuing to
talk. Please take your seat. . ..(Interruptions).
Mr. Ahluwalia, can you hear me or you
cannot hear me? . ..(Interruptions)... Please sit
down. This is how you behave in the House.



160 Re. Irregular law

R Fg1, T9 WG AAZ A A
IEE WT Usa s F A F A H
Fgl & AT AIEX F qIAN 7 AW
@ | g IaET 1w F FamE

qrey waTg 3T ) 9% WIY A &%
#F o & TAFT W AT AT
.. . (EEaw)

WUIs A gl (STTWT)
7 aga R mwAl g
(zwzae)

widn A oy ; dEW, AT G
T A ¢ H A S| TR g A9
gg AT AT AG A ... (sT=Ea)

SHRI P. SHIV SHANKER; Let us now
dose the discussion on this issue. We have
brought this to the notice of the Government.
The Leader of the House is also here. I am
sure they will make a statement. If they do
not make a statement Madam, then, you
should allow a separate discussion on this.

THE DEPUTY CHAIRMAN: If the
Chairman permits a discussion on any subject,
I will not object to it...(In-terruptions).. . What
kind of impatient people you are? Mr. Abrar
Ahmed, you try to use your influence or what-
ever charm you have on the lady Member.
You cannot add more than what your leader
has said. (Interruption). Just a minute please.
Please keep quit. Let me be heard by every-
bodyr— you and the Government— that if the
Government comes forward,- fine, we will
have a discussion. If the Chairman permits
any discussion, I would be too happy to sit
over here and hear both the sides and the front
also.

aZF Sff TEA, AT JT A0 BT

1 would allow everybody to

speak on it. But let us now go ahead with the

business. If some names are left on the

Special Mentions, don't blame me for that.
(Interruptions)

No please sit down.
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ot g¥n &l (W WqW)
deN, M wwad faodr axF &
gy qx .. fawel L AW W
g ¥ warEn € oA afgm L 9w
fraar & JF7 OSfE WEHT qEEE X

. (wmma®) .3 # A
T RET ARy

s guE Avy fag saganfaat
i adi £ ... (swam) .. -

F1v Har ff faoet T ...

s wlad@ e e 40
i B owe ¥ v fear gAWH
... (maww®) .. .40 WH X -
mi g @ 9 ... {wEEan)

ot $m gw FTET . mEAAAAT
S, wgranr Afeg

SHRI S. JAIPAL REDDY: Madam, for
them, yesterday was a day of fasting politics.
Today is a day of politicking  for them.
(Interruptions’)

RE: IRREGULAR LAND DEALS IN
DELHI
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I W T RS §AR (9e



